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E IN THE CENTRAL .ADMINISTRATIVE TRIBUNAL

. NEW DELHI
RA-173/89 In
. 0.A. No.' 325/66 198
| T.A. No.
. DATE OF DECISION__22, 2, 1990
Shri Amrik Chand Applicant (s)
X tone Advocate for the Applicant (s)
Versus ‘
Unien of India & Others Respondent (s)
None

Advocate for the Respondent (s)

CORAM :
The Hon’ble Mr. P. K. Karthag, Vice-Lhairman (Judl.)

The Hon’ble Mr. P.&. Jain, Administrative Msmber,
, .

Whether Reporters of local papers may be allowed to see the Judgement ?

To be referred to the Reporter or not ?
Whether their Lordships wish to see the fair copy of the Judgement ?

To be circulated to all Benches of the Tribunal ?
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JUDGEMENT

(delivered by ke Hon'ble Shri P.K, Kartha, Y.C.)

Thie petition has besn Piled by the original
applicant in UA-325/86 uwherein he had prayed for setting
aside and quashing-the impugned order of termination
dated 21.12.1979 and for dirscting his reinstatement
in service with full back wagss; continuity of service
and all_otﬁer attendant benefits, Alternatively, he
had‘prayed that resepondant No,2 be directwd to dispose
of his appeal dated 22,2,1880 within the fixed time.
The Tribunal, vide ite judgemant datad 31.8,1989,
quashad the impugned order with a direction that the
applicant will be doemsd Lo have continued under
suspsnsion, that it will be opén to the competent
authority Eo take a final decision on the continuance

O: o

o
o 6 0 q L as §

o | -




or otheruise>of the suspension in the light of the
judgsment of the Additional Sessions Judge, Mathura
delivered on 17,7.1985 in ths criminal Case undar
Section 409 L.P.C. against ths applicant, and that it
would also be opsn toc ths competent authority"to revoke
‘the order of suspznsion and'reinstgte him into service
as Cash Clefk. I% the competent authority does so, tge
pay and allowancas of ths applicant duri ng the period of
his suspansion shall be ragulatsd in accordance with the
orovisions of F.R.54-8, It Qés further held that it .
will be>0penvto the Compefent authority to continue
the applicant on suspansion if it was dscided to

¥ initiate disc;plinary proceedings~égain$t him, If such
‘proceedings were initiated, the same should be completad

‘ uithiﬁ a period of six months from the’date'of c ommunica-

tion of the order dated 31,8,1989, .
2. Tha petitioner has prayed) that the judgement datsd
21,8.1989 be revieswed and that he be graﬁted'the\reliafs

which he had originally sought in the main application,
3, " In this context, the applicant has argued that-
the judgsmsnt of the Tribunal dated 31.8,1989 is in

conflict with the law.laid down.by ths Suprame Court

and this constitutss an srror apparent on thes face of
| | ~ the.rescord, ~He has referred to the decisions of the
Himach=l Pradésh High Court reportéd in 1977'(ﬁ) SLR
765 and of the Sﬁpreme Court in A. L.R. 1974 S.C, 1281,
4, - Ee have carefully considsred the grounds raised
in thes petition, In our opinion;‘uhile quashing the
impugned order dated 21.12.1979,vthe Tribunal has
mouldad, the conssquential reliefs in.-the manner ssat

out in the judgsment. The reliefs to which an applicant

would be sntitlad, would dspsnd on the facts and
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circumstances of szach case. The rulings citad by

the apnlicant are distinpuishable and we s=2 no

conflict betwzen th2 judgzmasnt datzd 31,8.1989 and
the rulings cited by the petiticnsr, In fact, uvhat

the petitioner saeks in the pra
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ent patition is to
reopen thz case on marits,which is not permissible in
a review petition, UWe sees no merit in the petition
and thes sama is dismissed, There will b= no order
4 -~
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(PoC. Jain) ' (P.K. Kartha)
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